ACT No. X1V or 1879,

 Passep py tae Govenxor GeNERaL oF INDia v CouNeit.

(Received the assent of the Governor General on the 5tk Seplember,
1875).

An Act for the regulation and control of Hackney-
carriages in cerfain Municipalities and Canton-
ments.

VW HEREAS it is expedient to provide for the regula-

tion and control of hackney-carriages in certain
municipalities and cantonments ; It is hereby enacted
as follows :—

1. This Act may be called “The Hackney-carriage
Act, 1879 : '
and 1t shall come into force at once ;

but nothing herein contained shall affect any
power conferred by any law relating to municipalities,
or any rule made In exercise of any such power.

9. In this Act—

¢ Hackney-carriage ’ means any wheeled vehicle
drawn by animals and used for the conveyance of pas-
sengers which is kept, or offered, or plies, for hire ;
and

“ Committee ’ means a Municipal Committee, or a
body of Municipal Commissioners, constituted under
the provisions of any enactment for the time being in
force. '

3. The Lieutenant-Governors of the North-West-
ern Provinces and the Panjdb, and the Chief Commis-
sioners of Oudh, the Central Provinces, British Bur-
ma, Assam, Ajmer and Coorg, may, by notification
in the official Gazette, apply this Act to any munici-
pality in the territories administered by them re-
spectively.
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When this Act has been so applied to any munici-
pality, the committee of such municipality may, from
time to time, make rules for the regulation and con-
trol -of hackney-carriages within the limits of such
municipality, in the manner in which, under the law
for the time being in force, it makes rulesor bye-laws
for the regulation and control of other matters within
such limits.

Every rule made under this section shall, when
confirmed by the Local Government and published for
such time and in such manner as the Local. Govern-
ment may, from time to time, prescribe, have the
force of law :

Provided that the Local Government may, at any
time, rescind any such rule.

4, The Local Government of any of the said
territories may from time to time, subject to the
control of the Governor General in Council, make
rules for the regulation and control of hackney-
carriages in any military cantonment situated in the
territory administered by it; and i} :

the Governor General in Council may, from time
to time, make rules for the regulation and control of
hacknéy-carriages in any place in India, but not in
British India, in which British troops are cantoned.

All rules made under this section when published
for such time and in such manner as the authority
making the same may, from time to time, prescribe,
shall have the force of law. '

5. The authority making any rules under this
Act may extend their operation to any railway-sta-
tion, or specified part of a road, not more than six
miles from the local limits of the municipality or
cantonment concerned:

Provided that such extension shall be made, in
the case of a municipality, with the sanction of the
Local Government, and, in the casec of a cantonment
situate in British India, subject to the control of the
Governor-General in Council, )
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When any rules have been made under this Act
for any municipality, the Local Government may,
subject to the control of the Governor General m
Council, extend the operation of such rules to any
cantonment the boundary of whichis not more than six
miles distant from the boundary of such municipality.

6. The rules to be made under section three or
section four may, among other matters,— ;

(a) direct that no hackney-carriage, or no hack
ney-carriage of a particular description, shall be let
to hire, or taken to ply, or offered for hire, except
under a licensc granted in that behalt ;

(b) direct that no person shall act as driver of a
hackney-carriage except under a license granted in
that behalf ;

(¢) provide for the issue of the licenses referred
to in clauses (a) and (B), preseribe the conditions (if
any) on which such licenses shall be granted, and fix
the fees (if any) to be paid therefor; ‘

(d) regulate the description of animals, harness
and other things to be used with licensed carriages,
and the condifion in which such carriages, and the
animals, harness and other things used therewith,
shall be kept, and the lights (if any) to be carried
after sunset and before sunrise;

(¢) provide for the inspection of the premises on
whicly any such carriages, animals, harness and other
things are kept;

(f) fix the time for which such licenses shall
continue in force, and the cvents (if any) upon which
within such time they shall be subject to revocation
or suspension ; .

(9) provide for the numbering of such carriages ;

(k) determine the times at which, and - the  cir-
cumstances under which, any person keeping a hack-
ney-carriage shall he bound to let or refuse to let such
carriage to any person requiring the same;

(i) appoint places as stands for hackney-carriages
and prohibit such carriages waiting for hire except at
such places;
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(7) limit the rates or fares, as well for time ag
distance, which may be demanded for the hire of any
hackney-carriage ; and prescribe the minimum speed
at which such carriages when hired by time shall be
driven ; :

(k) limit the number of persons, and the weight.
of property, which may be conveyed by any such
carriage ; '

(1) require the owner or person in charge of any
such carriage to keep a printed list of fares in English
and such other language as may be prescribed aflixed
inside such carriage in such place as may be deter-
mined by the rules, and prohibit the destruction or
defacement of such list;

(m) require drivers to wear a numbered badge or
ticket, and to produce their licenses when required by
a Magistrate or other person authorized by the rules
in this behalf, and prohibit the transfer or lending of
such licenses and badges, and
~ (u) provide for the deposit of property found in
such carriages, and the payment of a fee by the owner
of such property on the delivery thereof to him.

Penalty for . 7. Any person breaking aliy rule made under this
ffrflfach of Act shall be punished with fine which may extend to
yues. fifty rupees. ,

Disposal of 8. The amount of any fees received and the

if]‘;sn:‘(‘)‘}g:y' amount of any expenses incurred in giving effect to

penses. this Act shall in any municipality be credited and de-

‘ bited respectively to the municipal fund, and in any

cantonment where there is a cantonment-fund, to

: such fund. B

Power of 9. If any dispute arises between the hirer of any

Magistrate hackney-carriage and the owner or driver of such car-
o decide dis- .

putes regard- Ii2ge as to the amount of the fare payable by such

ing fares.  hirer under any rule made under this Act, such dis-

pute shall, upon application made in that behalf by

either of the disputing parties, be heard and determined

by any Magistrate or bench of Magistrates within

the local limits of whose jurisdiction such dispute has

arisen ; and such Magistrate or bench may, besides

determining
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determining the améunt so in dispute, direct that
either party shall pay to the other such sum as com-
pensation for loss of time as such Magistrate or bench
thinks fit.

Any sum determined to be due or directed to be
paid under this section shall be recoverable as if it
were a fine.

The decision of any Magistrate or bench in any
case under this section shall be final.

When any such case is heard by a bench, any
difference of opinion arising between the members of
such bench shall be settled in the same manner as
differences of opinion arising between such members
in the trial of criminal cases.

10. If at the time any dispute mentioned in section
nine arises, any Magistrate or bench of Magistrates
having jurisdiction in respect of such dispute is sitting
within the local limits to which the rules apply, the
hirer of the carriage may require the driver thereof to
take him in the same to the Court of such Magistrate
or bench for the purpose of making an application
under that section.

Any driver neglecting or refusing to comply with
such requisition shall be punished with imprisonment
for a term which may extend to one month, or with
fine not exceeding fifty rupees, or with both.
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